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Government of Jammu & Kashmir (UT)
District Mineral Office Geology & Mining Department Kupwara ‘
email:-dmokup@gmail.com
Tel. No: 01955-253572

sene
----------------
..........................................................................................................

The Consultant (Judicial),
Hon’ble National Green Tribunal,
Principal Bench, New Delhi.

No: DMO/KUP/LC/24/ }RU - 1RL. Dated:24-04-2024

Subject: OA No. 163/2024 titled Rasikh Rasool V/s Union Territory of
Jammu & Kashmir & Ors.

Reference: Hon'ble NGT’s Notice dated: 24" February 2024.
Sir,

In reference to the above noted subject, it is submitted that the Hon’ble

National Green Tribunal vide its notice notice dated:24t™ February 2024 issued
in the afore titled case

In this regard, kindly find enclosed herewith the Parawise reply as
Annexure-A.

Itis, as such, requested that the report may kindly be taken on record and
placed before the Hon’ble NGT for kind consideration please.

Yours faithfully

Encl: A/A ﬂl/ D /
VUV s A7y
Mohammad’BurhaSﬁ’u d/inL (
District:Mineral Officer
Geology & Mining Deptt
Kupwara
Copy to:-

1. Director Geology & Mining Deptt J&K Jammu for information please
2. Senior Law Officer, Mining Department, J&K Civil Secretariat, Jammu.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHL

0.ANO: 163/2024

IN THE CASE OF:- Rasikh Rasool Bhat

VIS
Union Territory of J & K & Ors.

IN THE MATTER OF: - Reply/ objections on behalf of respondents.

MAY IT PLEASE YOUR LORDSHIP: - ,
That the Answering respondents most humbly submit para wise reply
as under: -
1. That th; above titled application filed by the applicant on the face of it does not

disclose infringement of any rules or regulations.

2 That no cause of action has accrued to the applicant or any other person, as the
disposal permission is made in consonance with S.0 1224(E) dated: 28-03-2020. -

3. That the applicént has not come with clean hands before the Hon'ble National
Green Tribunal and have tried to mislead the Hon'ble National Green Tribunal by
sheer misrepresentation of facts as such, the application deserves to be dismissed
on this ground alone.

4. That the applicant has not only suppressed but totally concealed the material facts
from this Hon'ble NGT which is sufficient ground for dismissal of the present

application which is under reply.

b WiV o
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5. That it is respectfully submitted that Executive Engineer R & B (PWD) Handwara

has communicated for providing of GSB for execution of Bangus road Phase-2"
KM 10 to 17 vide communication dated: 12-10-2023, Accordingly Executive
Engineer, | & FC Division Handwara was requested to communicate identification
and the feasibility of the site for dispdsal permit. The Executive Engineer, | & FC
Handwara identified the site (Copies of requisition and NOC's are enclosed) for
issuance of disposal permit for removal of 4992 Metric Tons of Nallahmukh vide
disposal permit No. 153 in favour of Executive Engineer R & B, Handwara through
* JK Construction Company in consideration of pa_yment of Rs. 1,65,485 on account
of royalty etc vide GR No. 1080812 dated: 28-11-2023,under rules 56(2) (i) of J &K
Minor Mineral Concession, Storage , Transportation Minerai and prevention of
lllegal mining rules 2016, subject to strict terms and conditions in order to protect
the environment and water bodies. Similarly, District Mineral Officer issued disposal
permit NQ_. 180 Dated: 08-01-2024 and disposal Permit No. 175 Dated: 01-01-2024
with the same terms and conditions for protection of ecology and environment.
( Copies of disposal permits are enclosed)
6. That the disposal permits were issued while keeping in mind the strategic
importance of the National Project and with the purpose to prevent any damage or

loss to the public and property which otherwise could be caused due to deposition

of the material to the adjoining fields and the population.
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In the premises, it is therefore requested that the application may

kindly be dismissed, same shall serve the ends of Justice.

AL/% erng es‘péﬁégﬁ‘tt
Disfio r@ offiger;
Geolog§&hd Mining Bepartment
Kupwara.
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Uni :
Office of t}rlton Territory of Jammu and Kashmir
Em X‘T?Utwe Engineer R&B Division Handwara
/ ai .xenrnbhandwara@gmail.com
The District Mining Officer N S ) q a -_93 '
Geology &Mining Department ot
Kupwara Date :20/10/2023

Sub: Extension of Permit Ng
Km 10" - 17¢ 1,

116 Dated 19.10.2023 for Construction of Bangus road phase 2™
Ref: - Your office letter No. DMO/Kup/DP/23/2360-

67 dated 19/10/2023
Sir,

With reference to the above cited subject, in this context your good selfis requested
to extend the date of permit No 116 dated 19.10.2023 which had expired on 10.11.2023.
The GSB material could not lifted from the site of Nallah Talri (Sultanpora to Galgazna) due

to the public disturbances which had been resolved now by the intervention of Tehsildar
Handwara and District Administration Kupwara

Your good- self is requested to extend the date of Permit from 10.11.2023 to
10.03.2024 .The terms and condit

this matter is highly Solicited

—_—

ions of the permit will remain same. Your co-operation in

LI

Sd/
Executive Engineer
R&B Divjsion Handwara

|

b ' Technical Officer To
|
{ Executive Engineer
SR \ R&B Division Handwara
—
Copy to:
1.

Assistant Executive Engineer R&B Sub Division Handwara for Information and follow up action
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i ot
it Ijs-

%\ © GOVERNMENT OF (UT) JAMMU AND KASHMIR I
OFFICE OF THE EXECUTIVE ENGINEER Ré&B DIVISION HAN DWARA

~>
The District Mining & Geology Officer :7 8 - ’
Kupwara Date' oy A\~ >

Subject:- Construction of Bungus Road Supply of material thereof from Dobighat site at
TZachaldara.
Sir
Kindly recall the decision taken by the Worthy Deputy Commissioner Kupwara
during her meeting in that regards undersigned alongwith Tehsidar, AEE 1&FC, DDC Rajwar

visited the site after long dehberatlon with local of the area it was consented upon that the

material shall be lifted for use of Bungus road however, it was observed that there are huge

boulders which needs to be removed/adjusted alongside of the land of the local in order to

prevent soil erosion from sites.
It is to request to your kind self that the work cannot be executed unless an

excavator not less than 210HP is required to be employed for said job. Kindly allow the
' hindranée is created by the general public and the work is completed in

\\" ~ 7 same so, that no
time.
Yours faithfully
Exgentyedngineer
\)?(R&%Bfﬁwmﬁw hara
Copy to the:-

01.Superintending Engineer PWD R&B Circle Kupwara for information.

02. Tehsildar Handwara for Information sir.
03. SHO Handwara for information.
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¥

Government OF Jammu & Kashmir . il
Ofice OFThe Assistant Exeeutive I ngineer Flood Control Sub [)ms:dn
Handwara

_ R

Py

S

.........

The Exccutive Engineer 7 &0 f"”“'.ff"f"'fj“ o=y o . Nou-, ?/"/5 . (/}A L

1 and FC Division ‘ BN _ Daud- — e
Handwara , . B SHAL =t w i e 7«6}; -

Subject: - ldentification uf qltcrmlnesntc for catering the nm!cn.ll reguirement of
Bangus Road Phase 2 KM 10" - 17",

Rcfcrencc. 1. DMO Kupwara Letlcr No: - D'\lO/KupIDPIZWBZI!S Dnted. 28/12/2023 &
" Your Endorsement No: - 4056 Dated: - 28/12/2023.

2. This Office Letter No. 241FCSDH Dated. 27/12/2023 & Your Letter No.
& FCD[U~(053~D9 Dated. 25/12]2023 E

TRy refer o the” SUbjCCl and’ nfcnnce “cited abov; ln thls context it is to submit that e
kccpm&, in view the importance of project (Bangus Road), the site has been identified on Talri
“Nallah at village Chalpora near;playground /S Doodipora Bridge for lifting of balance
: i'z.quan\_lty Le. 48950 cf againgt Permit No. 153 Dated 28/11/2023 of (DMO Kupwara) st bject
10 terms and conditions in vogue and already communicated to them and oblige.

~ “Yours faithfully

' Assislam[a%«lngiﬂew st £ g R R "
Flood Control Sub Division - -~ « 7Y e R GRUNRER BEL N Y

Handwara 5

| COpvto th SR f

1 Tchsxldar Handwara for mf'ormauon

DR cancetned! Task: force team. for- fo‘s‘mw wp- acuon :md for sulCL16fﬁp’;isncréf ’df”—”‘
3 ?:roper supervision, This is wnh rcfercnce 1o your rcpon Lo -
ile

\

S R e T e —
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| G0
| NGINEER g
e RRIGATION &FC

“Fax/P hone: 01955-

Em i [ I .
ail:-xenirrigationhandwara@gmail.com
om
The District Superintending Engi
] g Engineer,
Hydrolic Circle Kupwara, NO: 3 L’/O% -0 é
H/Q Handwara Dated %o~/ -3 033
Subject:- \dentificati
entification of alternate site for catering the material requirements of Bangus road f
phase 2nd Km 10th -17 th

Reference:- .
ce:-  DMO Geology and mining Deptt Kupwara's Letter No- DMO/KUP/DP/23/ 3189 Dt:- 26/12/2023

& NO:- DMO/KUP/ DP/3238 dt:- 28/12/23

Sir.

5
been requested by the office of
[ternative site for extraction of
ubmitted that as per the

With reference 0 the above cited letter no's wherein this office has

_ District. mineral Officer Geology and Mining deptt. Kupwara to identify an 2

balance quantity (48950 Cfts) of Nallah material to be used for above cited project it iss

report of AEE FCSD Handwara keeping in view the importancé of thé project ( Bangus Road) the site has been

‘ identified on Talri Nallah at village Chalpora near playground D/S poodipora Bridge for lifting of batance quantity
i (48950 Cfts) against permit No. 153 Dated:- 28/11/2023 issued by District Mineral Officer Geology and Mining
Department Kupwara subject to the terms and conditions already in vogue & in addition to the condition that

the cost of material shall be deducted from the bill etc by the concerned department é}iéguting the said project -
Hence the report is submitted for favour O

f further necessary action under rules at your end please

Yours Faithfully,

e
e T

‘ Executivé Engine
4) Irrigation & FCD
ndwara
a\( ¢
r1&FC Department Kashmir for favour of information.

1.Chief Engineer Kashmi
nd Mining Department Kupwara for information .

2 District Minerl Officer geology 2
3 AEE Flood Control Sub Division Handwara for information and with the direction to ensure that no voilation of
rules and terms and conditions slready in vogue IS reported at site & the said Nallah is not demaged/ effected in

any way .The same has been issued upon your recommendation submitted by your vide your letter No=- 246-47

/FCSDH Dated:- 29/12/2023.
4. file

Copy to the,”
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| fi
OFFICE JAMMU & KASHMIR |

Phone: 01955- -
Email:-xenirrigationhandwara@gmail.com
\
Tl;eo})lstrict Mineral Officer 09Q - |
Goclogy & Mining Degtt, NOIAICDI/- Lf 8-59 |
t/«ﬁpwa?a'  Dated: 23/ 12/2023. f
Subject:- |

Identification of alternative si - . ;
. site for cate l
phase 2 KM 10t -17% ring the material requirement of Bangus road :

Reference:- Your office-letter No. - DMO/KUP/DP/23/3189 Dated:- 26/12/2023. ,

Sir, i
With reference to the above captioned letter No. wherein this office has been

requested to identify the altemate feasible site for extraction of Nallah material for its use in i

execution of above cited project, It is stated that as per the-report of Assistant Executive Engineer ]

Flood Sub Division Handwara the dispute stands resolved with the assistance of Tehsildar {

Handwara and concemed Assistant Executive Engineer R&B Division Handwara & the available

material form the spot stands lifted now. He has recommended to request your office to write down

how much quantity of the material has been lited and how much more is required as per the Pemit

No. 153 dated 28-11-2023. Issued by your office.

As sch.it-is- requested to kindly to convey the. same- s¢- that further. course of action. &s
warranted under rules is taken accordingly.

Yours faithfully,

ot

Executive Engineer
Trrigation & F C Division
Handwara.
e @
Copy to the: -

1.Assistant Executive Engineer Flood Control Gub-Division Handwara for information & necessary

acton. This is with. Ref. to his letter No. 241-FCSDH dated:- 27-12-2023.
2. File,
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GOVERNEMENT CF

JAMMU & KASHM IR T
EXECUTIVE ENGiNpg N & ¢

VIS
Eax[ﬁxpne: 01955. ION HANDWARA

Emaili-xenirrioas: .
— maik-xenirrigationhandwara@email corn
 ont v s Y womall.com
e Districi Klineral Officer,
1 e it : -07# ’\«\"7‘ ~ —
nd Mining Department, No ) OLL-DZ

subject -identification of feasible site from Nallah Talri { Sultanpura to Galgz

s}
/ Reference:- Your

Otfice Letter Nox- DMO/KUP/23/2023 Dateg: 16/10/2023

TR canes ta . v . s

With reference to the above captioned subject fetter no wherein this office has been requested to identify 2
feasible spot from Talri Nallah for extraction of river bad material ‘
execution of Bangus road phase 2nd from km 10 th to 17 th -
Executive Engin

( Sultanpora to Galgazna) for its use in the
itis submitted that as reported by the Assistant
eer Flood control Sub Division Handwara keeping in view the urgency of mat

. erial requived for the
said developmental work one spot has been identified

for said purpose on Talri Nallzh at Bobigath . Furthermore
he has reccmmended that NOC for such purpose be issued for removal of onl

v 2000 MT only from szaid spot
subject to the below mentioned terms and conditions; —

1.No ditches shall be made .Only shoal deposition needs to be removed and away from the existing banks of
Nallah

2.The banks of Nallah shall not get demaged during transportation of material

3 No hydraulic structure, offtake point of the khul etc may got demaged or disturbed during extraction of material

4.This office shall be not be responsible for any untoward incident ( if any) that cccurs cn account of said
extraction at site

5.The quantum of material to be taken way from the spot shall be sole responsibility of Geology and Mining
Department

6.The NOC{ if issued) shall be valid for single permit only and no change of site will be allowed
7.The concerned departmept shall be asked to deduct the cost of material from the kil of contractor .

R - : { ated nult and void
8.in case of any vailation or local dispute arises on account of NOC ( if issued) may be treated aull and void

Yours Faithiully,

Executive Engineer,
Irrigation & FC Bivision,
~ Handwara
4o

istant Fxecutive Enginecr for information and follow up 2.1
<

vour fetter No. 193/ FCSI

n
OH dated 19/1G/2023




Government of ( J "
OFFICE OF THE EXECUTIVE ENGINEE ammu & Kashmir
R

—— pr PWD(R&B) DIVISION HANDWARA

| )
The District Mineral officer No: 13157 -10:
Geology & Mining Kupwara Date: t"} ar § & =Y o2
Subject: Permission for lifting of river bed material

(GSB) for construction of road
From Handwara to Bangus. phase 2™ vide Chief Engineers letter no
CE/RBK/WS/14516-18 dated 02-08-20272.

Sir,

The road from Handwara to Bangus is allotted to MS JK Construction company
prop. Haji Abdul Rashid Dar under this division, the said road requires GSB that is to be
laid by the contractor, the undersigned has directed to the said contractor for obtaining

river bed material from Sultanpora Galgazna bridge; S‘d‘that_‘ work: can be completed
within the stipulated time frame. @~ |

It is once again requested to your good self to provide sub base material (GSB) for the
said project. Whereas it needs sub base material of 4500 cum from KM 1Q‘h717‘““. \

Kindly provide the said material on immediate basis. The foyalty for material shall be
deposited by the said contractor as per norms.

Yours faithfully, N |
] \‘ v !

1—\.‘,\\-‘-. /\; o \Q\} \
| N o AN

() Executive Engineer

'¥R&B Division Handwara. \
Copy to the:

1. Superintending Engineer PW (R&B) circle kupwara for information
2. Additional Deputy commissioner Handwara for information
3. Assistant Executive Engineer R&B Sub division Handwara for information and follow up.
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_ /. ‘/@/ ‘
¥ M)y Uxf vﬁa,/
. Govery
Districy Minery) Ol'pn‘ccen(":(c)(rﬂ?.mm“ i "(nshmlr e ﬁ
Ly & Mmmg I)cpnrtmcnt Kupwara
................. cmail:-(lmn_kup@gmail.cnm
------------------------------------------- ’rcl' NO: 01955-253572
DISPOSAL PERMIT

n Valid Upto:-26-12-2023
ubject: Construction Of Bangus rog

d phase 2ng KM 10th-17th
Reference: Ministry of Environme

nt Forest and Climate Chan e (MOEF ification vi
S.0 1224 (E) o, 28th March 2020, ' ek = et e

Order
Whergas Executive Engineer pwp (R&B) has conimu
€xecution of bangus roaq Phase 2nd kM
12-10-2023.

Whereas Executive Engineer R&B

g . Handwara has communicated for extension of permit vide
his office letter No: 8198-99 dated: 20-10-2023

nicated for providing of GSB for
10th-17th vide his office letter No: 7215- 18 dated:

- Whereas Executive Engineer I&FC Handwara has communicated the feasibility of the site
for lifting of the material from Nallah Talri at Dobighat vide his office letter No: 3022-23
dated: 19-10-2023 :

Whereas the Area Incharge Handwara has

physically inspected the applied area and
certified the availability of material to be removed by the applicant.

Whereas MOEFCC has issued a notification vide S.0 1224(E) dated 28th March 2020,where
under in Appendix (IX), Dredging and de-silting of dams,

reservoirs, weirs, barrages, rivers
and canals for the purpose of their maintenance,

upkeep and disaster management have
* been exempted from requirement of Environmental Clearances,

ing in view the nature of the work and ti .
under Rul}(:eggzg)m(i\)n%v: the J&K Minor Mineral Concgssion, Storagg, Trants)portanggd?;
minerals and prevention of illegal mining rules 2016, Disposal Perm\t is here yfg:ar:.mova\

f Executive Engineer R&B Handwara through Jk Construction Company fo vy
gafV:QU;ZO Mts N/Mukh in consideration of payment of Rs. 1,65,485.00 (Rupees One Lac Sixty

Five Thousand Four Hundred and Eighty Five only) on account of advance Royalty and TCS
applicable vide G.R No:1080812 dated:28-11- 2023

me bound desiltation of the nallah,

Subject to following terms and conditions:

+ The Permit Holder will take all precautions for the protectipn of the environment
and control of pollutions while removal of mineral at the site.

i ite i supplied to any other agency or firm
ial so removed from the site is not supp :
) g?eglattﬁg allotted projects and not to be used for commercial purpose.

/ : W/W\m/c," ;

W Maner® 'T‘::a»
'?/ Disirict i‘vi‘i“i“gl) =
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" PP

/

——

The Permit Holder wi
Geology & Mini €r will allow th :
: ning De & Executive
stages including fts (g 0 115 Staff and th
it pect, Ch e officers of
The extracti'ong S transportation, eck and measure the Mingr migglgtgtoafll

liftin
™ ction/lifting of bed materi
e Permit Holder sha| abic:j " aterial be time bound i.e. 09:00 AM to 0
m .. 09: 0 05:00 PM

and Regulatio by th 4
n) Act 1957 Y the provisions of Mi ;
2016. aNd rules mad there under besies 36K g res.
ining rules

Surrender thi
. IS permit in oriqj
consignment within a weegnt?r‘\s

The process

of extracti
Holde raction shall be restri
Transggrtzltli:: ;;rllflﬂy governed by Fslgll;t gg :)? ?&(l%l;'ltit;\grf r(v)ll el e

; ) in i
compliance/ any lap:;]:/r'als and prevention of illegal Mining Ru?gasl Slnef ?:‘ﬁlon' f
Cancel|ati0n/Withdrawal|rrigu!antles found during inspection shall be dee‘n:efg ?
Stocking of the ¢ of Disposal Permit without assigning any reasons f i
b A scree:(]ti:%defdmmaterial is strictly prohibited =i |
of the extracted ‘al is strict ibi |

-srl;]?a"vr;?td Fis n‘;js ponsible for any third pr:rat\t/eglzli rl: strictly prohibited The Department |

idity of the permit sha v of
st aikcherer B arer Il be up to expiry of due date or consumption of the

this department after dispatching last

No: DMO/Kup/DP/23/ 2702~ 4 9
Dated: 28/11/2023 7 AJ \ ~Nnh G )
. OTIZBd.fo‘Ir ri.mﬂu“_ yer \
District MinfaFOfficen e *\
Geology & Mgt ept‘ﬂﬁ‘ﬂa :;
U ‘Kupwara ‘

1. Deputy Commis
2
3

that all dues excep

LN W,m

Copy to the:

cioner Kupwara for favour of information pleaée.

Joint Director (K) Geology & Mining Deptt Srinagar for information please.
ormation and with the remarks

Ex. Engineer R&B Division Handwara for favour of inf

t cost of material has been collected from the permit holder.

Executive Engineer J&FC Division Handwara for favour of information and necessary

action please.  *
Tehsildar Handwara for favour of information please.
for favour of information please.

Station House Officer Handwara
Area Inchargé Handwara for information and necessary action.
JK Construction Company for information and compliance.

Office file
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Government of Jammu & Kashmir (UT)
District Mineral Office Geology & Mining Department Kupwara '
email:-dmokup@gmail.com
Tel. No: 01955-253572

----------
................
------------------------------------------------------------------------------------------

DISPOSAL PERMIT

Permit No: 180
Dated: 08-01-2024 ‘ Valid Upto:-15-01-2024

Subject: Construction of Bangus road phase 2nd KM 10th-17th

Reference: Ministry of Environment Forest and Climate Change (MOEFCC) Notification vide
S.0 1224 (E) Dt. 28th March 2020.

Order

Whereas Executive Engineer PWD (R&B) has communicated for providing of GSB for
execution of bangus road phase 2nd KM 10th-17th vide his office letter No: 7215- 18 dated:
12-10-2023.

Whereas Executive Engineer R&B Handwara has communicated for extension of permit
vide his office letter No: 8198-99 dated: 20-10-2023 '

Whereas Executive Engineer I&FC Handwara has communicated the feasibility of the site

for lifting of the material from Nallah Talri at Chalpora near playground vide his office letter
No: 4103-06 dated: 30-12-2023

Whereas the Area Incharge Handwara has physically inspected the applied area and
certified the availability of material to be removed by the applicant. '

Whereas MOEFCC has issued a notification vide S.0 1224(E) dated 28th March 2020,where
under in Appendix (IX), Dredging and de-silting of dams, reservoirs, weirs, barrages, rivers
and canals for the purpose of their maintenance, upkeep and disaster management have
been exempted from requirement of Environmental Clearances.

Keeping in view the nature of the work and time bound desiltation of the nallah,
under Rule 56(2) (i) of the J&K Minor Mineral Concession, Storage, Transportation of
minerals and prevention of illegal mining rules 2016, Disposal Permit is hereby granted in
favour of Executive Engineer R&B Handwara through Jk Construction Company for
removal of 800 Mts N/Mukh from Nallah Talri at chalpora near playground, in consideration
of payment of Rs. 26,520.00 (Rupees Twenty Six Thousand Five Hundred and Twenty only)

on account of advance Royalty and TCS applicable vide G.R No:1082080 dated:08-01- 2024
Subject to following terms and conditions:

e The Permit Holder will take all
and control of pollutions while
* The permit holder shall utilize

precautions for the protection of the environment
removal of mineral at the site.

One JCB for extraction of the river bed material.

i VN
\\ AW



No: DMO/Kup/DP/23/ 2272 =77, [
Dated: 08/01/2024

Copy to the:

e e e o o
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The material so removed from the site is not supplied to any other agency or firm
except the allotted projects and not to be used for commercial purpose.

The Permit Holder will allow the Executive Staff and the officers of the Deptt. of
Geology & Mining Deptt. to inspect, Check and measure the Minor Minerals at all
stages including its transportation.

The extraction/lifting of bed material be time bound i.e. 09:00 AM to 05:00 PM
The Permit Holder shall abide by the provisions of Mines & Minerals (Development
and Regulation) Act 1957 and rules made there under besides J&K mining rules
2016.

Surrender this permit in original to this department after dispatching last
consignment within a weeks' time.

The process of extraction shall be restricted to a depth of 01 Mtr only. The permit
Holder shall be strictly governed by Rule 60 of J&K Minor Mineral Concession,
Transportation of Minerals and prevention of illegal Mining Rules 2016 failure of
compliance/ any lapse/irregularities found during inspection shall be deemed to
cancellation/Withdrawal of Disposal Permit without assigning any reasons forthwith.
Stocking of the extracted material is strictly prohibited.

Mechanical screening of the extracted material is strictly prohibited The Department
shall not be responsible for any third party Claim.

The validity of the permit shall be up to expiry of due date or consumption of the
material, whichever is earlier )

Autﬁénzed Off" cer
istrict Mmeral Ofﬂcer
eology & Mmlng Deptt .
Kupwara

Deputy Commissioner Kupwara for favour of information please.

Joint Director (K) Geology & Mining Deptt Srinagar for information please.

Ex. Engineer R&B Division Handwara for favour of information and with the remarks
that all dues except cost of material has been collected from the permit holder.
Executive Engineer I&FC Division Handwara for favour of information and necessary
action please.

Tehsildar Handwara for favour of information please.

Station House Officer Handwara for favour of information please.

Area Incharge Handwara for information and necessary action.

JK Construction Company for information and compliance.

Office file
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Government of Jamm i LIt
- _ me u & Kashmir (UT) \ |
District Minera) Office Geology & Mining Department Kupwara

email:-dmokup@gmail.com
--------------------------------------------- Tel. NO: 01955‘253572
DISPOSAL PERMIT
Permit No: 175
Dated: 01-01-2024

Valid Upto:-06-01-2024
Subject: Construction of Bangus road phase 2nd KM 10th-17th

Reference: Ministry of Environment Forest and Climate Change (MOEFCC) Notification vide
S.0 1224 (E) Dt. 28th March 2020.

Order

Whergas Executive Engineer PWD (R&B) has communicated for providing of GSB for
i;e%tl;(;\ of bangus road phase 2nd KM 10th-17th vide his office letter No: 7215- 18 dated:
-10-2023. I

Whereas Executive Engineer R&B Handwara has communicated for extension of permit
vide his office letter No: 8198-99 dated: 20-10-2023

Whereas Executi_ye Engineer I&FC Handwara has communicatéd the feasibility of the site

for lifting of the material from Nallah Talri at Chalpora near playground vide his office letter
No: 4103-06 dated: 30-12-2023

Whereas the Area Incharge Handwara has physically inspected the applied area and
certified the availability of material to be removed by the applicant.

Whereas MOEFCC has issued a notification vide S.0 1224(E) dated 28th March 2020,where
under in Appendix (IX), Dredging and de-silting of dams, reservoirs, weirs, barrages, rivers
and canals for the purpose of their maintenance, upkeep and disaster management have
been exempted from requirement of Environmental Clearances.

Keeping in view the nature of the work and time bound desiltation of the nallah,
under Rule 56(2) (i) of the J&K Minor Mineral Concession, Storage, Transportation of
minerals and prevention of illegal mining rules 2016, Disposal Permit is hereby granted in
favour of Executive Engineer R&B Handwara through Jk Construction Company for
removal of 800 Mts N/Mukh from Nallah Talri at chalpora near playground, in consideration
of payment of Rs. 26,520.00 (Rupees Twenty Six Thousand Five Hundred and Twenty only)

on account of advance Royalty and TCS applicable vide G.R N0:1082062 dated:01-01- 2024
Subject to following terms and conditions:

* The Permit Holder will take all precautions for the protection of the environment
and control of pollutions while removal of mineral at the site.

e The permit holder shall utilize One JCB for extraction of the river bed material.
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The material so removed from the site is not supplied to any other agency or firm
except th(_e allotted projects and not to be used for commercial purpose.

The Permit Hp!der will allow the Executive Staff and the officers of the Deptt. of
Geology & Mining Deptt. to inspect, Check and measure the Minor Minerals at all
stages including its transportation.

The extraction/lifting of bed material be time bound i.e. 09:00 AM to 05:00 PM

The Permit ﬂolder shall abide by the provisions of Mines & Minerals (Development
5238? ’Regulatlon) Act 1957 and rules made there under besides J&K mining rules
0. ' ‘

Surrender this permit in original to this department after dispatching last
consignment within a weeks' time.

The process of extraction shall be restricted to a depth of 01 Mtr only. The permit
Holder shall be strictly governed by Rule 60 of J&K Minor Mineral Concession,
Transportation of Minerals and prevention of illegal Mining Rules 2016 failure of
compliance/ any lapse/irregularities found during inspection shall be deemed to
cancellation/Withdrawal of Disposal Permit without assigning any reasons forthwith.
Stocking of the extracted material is strictly prohibited. '
Mechanical screening of the extracted material is strictly prohibited The Department
shall not be responsible for any third party Claim.

The validity of the permit shall be up to expiry of due date or consumption of the
material, whichever is earlier :

No: DMO/Kup/DP/23/ K | (2
Dated: 01/01/2024 228976 Aidtﬁbﬂz/e‘é,%f/m:er

District Mineral Officer
Geology & Mining Deptt
Kupwara

Copy to the:

Deputy Commissioner Kupwara for favour of information please.

Joint Director (K) Geology & Mining Deptt Srinagar for information please.

Ex. Engineer R&B Division Handwara for favour of information and with the remarks
that all dues except cost of material has been collected from the permit holder.

Executive Engineer T&FC Division Handwara for favour of information and necessary
action please.

Tehsildar Handwara for favour of information please.
Station House Officer Handwara for favour of information please.
Area Incharge Handwara for information and necessary action.

JK Construction Company for information and compliance.
Office file
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
/ New Delhi, the 28th March, 2020

[ 8.0. 1224(E).—WHEREAS, vide the Mineral Laws (Amendment) Act, 2020 (2 of 2020), the Mines and
. Minerals (Development and Regulation) Act, 1957 (67 of 1957) (hereinafter referred to as MMDR Act) has been

amended with effect from the 10" day of January, 2020 and, inter alia, new section 8B relating to the provisions for
transfer of statutory clearances has been inserted; »

AND WHEREAS, sub-section (2) of section 8B of the MMDR Act provides that notwithstanding anything
contained in this Act or any other law for the time being in force, the successful bidder of mining leases expiring under
(he provisions of sub-sections (5) and (6) of section 8A and selected through auction as per the procedure provided under
this Act and the rules made thereunder, shall be deemed to have acquired all valid rights, approvals, clearances, licences
and the like vested with the previous lessee for a period of two years;

AND WHEREAS, sub-section (3) of section 8B of the MMDR Act provides that notwithstanding anything
contained in any other law for the time being in force, it shall be lawful for the new lessee to continue mining operations
on the land, in which mining operations were being carried out by the previous lessee, for a period of two years from the
date of commencement of the new lease;

AND WHEREAS, in pursuance of the aforesaid amendment to the MMDR Act, the Central Government deems
it necessary to align the relevant provisions of the notification of the Government of India in the erstwhile Ministry of
Environment and Forests number S.0. 1533 (E), dated the 14" September, 2006 (hereinafter referred to as the EIA
Notification, 2006);

AND WHEREAS, the Mjniétry of Environment, Forest and Climate Change is in the receipt of representations
for waiver of requirement of prior environmental clearance for borrowing of ordinary earth for roads; and manual
extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional community;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protecfion) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a)
of sub-rule (3) of the rule 5 of the said rules, in public interest, and in supersession of the notification number
S.0. 4307(E), dated the 29" November, 2019, hereby makes the following further amendments in the EIA Notification,
2006, namely:-

In the said notification,-
(i) in paragraph 11, after sub-paragraph (2), the following sub-paragraph shall be inserted, namely:-

“(3) The successful bidder of the mining leases, expiring under the provisions of sub-sections (5) and (6) of section
8A of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957) and selected through auction
as per the procedure provided under that Act and the rules made thereunder, shall be deemed to have acquired valid
prior environmental clearance vested with the previous lessee for a period of two years, from the date of
commencement of new lease and it shall be lawful for the new lessee to continue mining operations as per the same
terms and conditions of environmental clearance granted to the previous lessee on the said lease area for a period of
two years from the date of commencement of new lease or fill the new lessee obtains a fresh environmental
clearance with the terms and conditions mentioned therein, whichever is earlier:

Provided that the successful bidder shall apply and obtain prior environmental clearance from the regulatory
authority within a period of two years from the date of grant of new lease.”;

(ii) in the Schedule, against the item 1(a), in the column (5), after clause (2) of the Note, the following clause shall be
inserted, namely:-

“(3) The evacuation or removal and transportation of already mined out material lying within the mining leases
expiring under the provisions of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957), by
the previous lessee, after the expiry of the said lease, shall not form the part of the mining capacity so permitted to

the successful bidder, selected through auction as per the procedure provided under that Act and the rules made
thereunder.”;

(iii) for Appendix-IX, the following Appendix shall be substituted, namely:-
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“APPENDIX-IX
1EXEMPTION OF C

E
RTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require Prior Environmental Clearance namely:-
1.

Extraction of ordinary clay or s ini
and by manual mining, by the L s, lam
toys, etc. as per their customs, R RS

(]

Extraction of ordinary clay or sand by manual mining, by earthen tile makers who prepare earthen tiles.
3. Removal of sand deposits on agricultural field after flood by farmers.

4 C ustomary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

5. Community ‘works, like, de-silting of village ponds or tanks, construction of village roads, ponds or bunds
undertaken in Mahatma Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes and community efforts.

6. Extraction or sourcing or borrowing of ordinary earth for the linear projects such as roads, pipelines, etc.

7. Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals for the purpose of their
maintenance, upkeep and disaster management.

8. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number
GU/90(16)/MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat.

9. Manual extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional
community.

10. Digging of wells for irrigation or drinking water purpose.

11. Digging of foundation for buildings, not requiring prior environmental clearance, as the case may be.

12.

Excavation of ordinary earth or clay for plugging of any breach caused in canal, nallah, drain, water body,

etc., to deal with any disaster or flood like situation upon orders of the District Collector or District Magistrate
or any other Competent Authority.

13. Activities declared by the State Government under legislations or rules as non-mining activity.”

[F. No. Z-11013/47/2018-IA.1T (M)]
GEETA MENON, It. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii)
vide number S.0. 1533 (E), dated the 14™ September, 2006 and subsequently amended vide the following numbers:-

1. S.0.1949 (E), dated the-13" November, 2006;
$.0. 1737 (E), dated the 11" October, 2007;
S.0. 3067 (E), dated the 1* December, 2009;
S.0. 695 (E), dated the 4" April, 2011;

2

3

4

5. S.0.156 (E), dated the 25" January, 2012;

6. S.0.2896 (E), dated the 13" December, 2012;
7. S.0.674 (E), dated the 13" March, 2013;

8. S.0.2204 (E), dated the 19" July, 2013;

9

S.0. 2555 (E), dated the 21 August, 2013;
10.

S.0.2559 (E), dated the 22™ August, 2013;
11,

$.0.2731 (E), dated the 9™ September, 2013;
12, 8.0.562 (E), dated the 26™ February, 2014;

13, S.0.637 (E), dated the 28" February, 2014;



